
Central Adininistrat ive Tribunal
Prir\pip3,i Sencb! New Oelbi

04 No. 786/Q8

New Delhi, this the 12th day of November, 1999

llon'ble Shr.i S.P. Biswas, Member (A)
Hon'ble Shri Kuldip Singh, Member (J)

S h r i Bli a g w a. t i P r a s a d
Sub Divisional Engineer (P.ABMN)
hel^i Satel l ite Earth Sta'tion,
Sikaudrabad (LI.P). ' ....Applicant

By Adi'ooate Shri S.C. Luthra.

Ve r s us

1  U n i o n o f India t h r o u g h;
T11 e S e c r e t a r y ,

M i n i ,s t r y o f C ommii n i c a. t i o n s ,
Peoartment of Te leoomniun icat ions ,
San 0 h a r B h a w an,

N e w D e 111 i ~ 110 0 0 1 -

sftA 2. The Member Ser\'ioes,
*' nepa r tment of Teleoom.mun i cat. ions ,

S a n c h a r B h a w a n,

New D e 1 h i - .110 0 0 1.

3  The Genera-b Manager,

Sate! 1 ite Communicat ion Project,
B- 2, A R A Build i n g,
J !i a n d e w a 1 a n,

New Delhi .. . . . .Respondents.

A"dvoo.ate Sh.r i Rajeev Bansal. ^
ORDER (Oral)

Bi' Hon blc Shri S. P. Biswas, Member (A.)

4"

Shri Luthra.. counsel for the appJ leant submits

t ha t t h e d i s c i p> 1 i na r p r oc e e d i ngs pe nd i ng .against the

appl icant have since been concluded. The applicant, as per

Sh.ri Luthra., has been imposed witli the puiiishment of

censure. Be would, however, pursue the matter further in

r c s p c t o f t h. e p i! n i s h m.e n t s o i mp o s e d. o n t h e a p p 1 i o a n t b u t

so far a.s the i"e 1 ief pra,yed for in the OA is concerned it

does not suri'ii'e an\' more.


